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[Mr. Dy. Speaker] :
plete the sum necessary o defray the
charges which will come in course of pay-
ment during the year ending the 31st
of March, 1971, in respect of «Capital out-
lay on Posts and Telegraphs (Not met from
Revenues)'.”

Demanp No. 137—OtHER CaPITAL
QUTLAY OF THE DEPARTMENT OF
COMMUNICATIONS

“That a sum noc exceeding Rs. 1,53,
17,000 be granted to the President to com=
plete the sum necessary to defray the charges
which will come in coursc of payment dur-
ing the year ending the 31st day of March,
1971, in respect of *Other Capital outlay
of the Department of Communications'."

Demanp No. 98—DEPARTMENT OF
PARLIAMENTARY AFFAIRS

*That a sum not exceeding Rs.10,72,000
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1971, in respect of ‘Department of Parlia-
mentary Affairs"’" —

Demano No. 101—Pranwing Com-
MISSION

‘That a sum not exceeding Rs.1,26,
41,000 be granted to the President to com-
plete the sum necessary to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1971, in respect of’ Planning Com-
mission’.”

Demanp No. 102—Lok SABHA

“That a sum not exceeding Rs. 2,28,
39,000 be granted to the President to com-
plete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1971, in respect of Lok Sabha’.”

DamanD No. 103—RAjJYA SABHA

‘That a sum not exceeding Rs.90,89,000
be granted to the President to complete the
_um necessary to defray the charges which

witl come incourse of payment durifg the

- 'year ending the 31st day of March, 1971, in

respect of ‘Rajya S‘Ibhl' a

Demanp No. lm—SzcnnrmmT OF
THE VICE PRESIDENT

‘That a sum not exceeding Rs.2,75,000
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1971,
in respect of ‘Secretariat of the Vice
President.’.”

18.59 hrs.
APPROPRIATION (No. 2) BILL® 1970

The Minister of State in the Ministry
of Finance (Shri P. C. Sethi) : I beg to
move for leave to introduce a Bill to autho-
rise payment and appropriation of certain
sums from and out of the Consoclidated Fund
of India for the servicesof the financial
year 1970-71.

19.00 hrs.

Mr. Deputy Speaker
is @

i The question

““That leave be granted to introduce a
Bill to authorise payment and ap-
propriation of certain sums from
and out of the Consolidated Fund
of India for the services of the fi-
nancial year 1970.71."

The motion was adopted.

Shri P. C, Sethi :
the Bill.

Sir, 1 introduce+

Sir, I beg to move+ :

““That the Bill to authoise payment and
appropriation of certain sums from
and out of the Consolidated Furd
of India for the services of the
financial year 1970-71, be taken
into consideration.”

Mr. Deputy Speaker : Mr. ShWn Chan-
dra Jha.

*Published in Gazette of India Extraordinary Part I, section 2, dated April 30, ie}o._
-l Introduced/moved with the recommendation of the President.
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Mr. Daputy-Speaker : He has said tha
he wanted to make certain points on the de-
wands guillotined. - [ have given him per-
mission to speak for five minutes.
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Mr. Deputy-Speaker : The question

“That the Bill to authorise paymen
and appropriation of certuin  sums
from and out of the Consolidated

Mr. Deputy-Speaker : Now, the ques-

tion is :

"“That clauses 1, 2, 3 the Scheduls,
the Enacting Formula and the Title
stand part of the Bill"

The motion was adopted.

. Clauses 1,2, 3, the Schedule, the Enac-
:zgsﬁgm and the Title were added to
1 .

Shri P. C. Sethi : Sir, 1 move :
‘“That the Bill be passed.”

Mr.

is

Deputy-Speaker : The question

“That the Bill be passed.”

The motion was adopted.
19.09 hrs.
The Lok Sabha then adjourned till

Eleven of the clock on Friday, May. 1,
1970/V assakha 11, 1892 (Saka).



